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5.5.00 Present: Hon'ble Mr A.K. Misra, 
Judicial Member 

Heard Dr (Me) N. Pathak, learned 

counsel for the applicant and Mr A. 

Deb Roy, learned Sr. C.G.S.C. issue 

show cause notice to the respondents 

returnable on 6.6.00. List for 

admission on 6.6.00. 

Member 
n km 
	Dr. 	(Ms) 	Patflak learned 

counsel for the applicant seeks for 
Prayer allowed. 

L1t 	011 	21.6.2000 	tar 
Consideration of admjsj0 •  

Memher(J) 
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An application under Section 19 of the Administrativ 
• 

Tribunal Act,1985. 

Date of Filing : 
or  

Date of Receipt by Post : 

Requision No. 

Signature of Registrar 

In the Central Acinistrative Tribunal,Guwahati Bench. 

O.A. No. 	 of 2000. 

BET WEEN 

PREM MOHAN KALA ..... 	 Applicant. 

_vs_  

UN ICN OF INDIA & QRS. 	..... 	Respondents. 

Details 	fppt ion  

1. 	Particulars of the applicant :- 

(i) 	Name of the 
( 

applicant : Prem Mohan Kala, 

Name of father/husband: Rati Ram Kala, 

Designation &Officein 
• 	 which employed . 	; Store Keeper,R1JTJJC, 

• Office of the Develop- 
ment Commissioner, 
(Handicrafts) ,Guwahati. 

Office address 	: Office of the Developmert 

• 
' Commissioner(Handicrafts)  

l3eltola,Basistha Road, 
Guwahati-6. 

Contd .../-. 

1.1 
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• 	 2. 

• 	(v) Address for service of I all 

Officers : 	Offje of the Develoment 

Commissioner( Handicrafts) 

Heltola Basistha Rad, 

Guwahati-6. 

2, Particulars of the Respondents :- 

(1). Name and/or designation 

• 	of the Respondent: (i) Union of India, 

Ministry of Textiles, 

We st Bi OC k VII, H • K. 
• 	

Puran.,New Delhi-66. 

Development Commissioner 

(Handicraft) ,.Govt of 

India,Ministryof 

Textiles.Beltola, 

Basistha Road, 

• 	Guwahati-6. 

Regional 

Director (NER) ,Office 

of the Development 

• 	Cornrnissioner(Handicrafts) 
• 	• 	 Govt of India,Beltola, 

• 	 Basistha Road,Guwahati-.6 

Ms. N.LPa1la, 

• Deputy Director(ljesigns), 

• • 	• Office of the Development 
• 	 • 	Commissioner(Handicrafts) 

Govt of India,Ministry 

of Textiles,Beltola, 

• 	 Basistha Road,Ghy-6. 

Contd ..,/- 
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• 	
(v) The Deputy Director (Adrnn-III) 

Office of the DC(Handicrafts, 

West Block No.7,R.K.Purane, 

New Delhi-110066. 

Office address of : 	-do- 

the Respondents. 

Address for service : 	-do-. 

• 	 of all notices. 

3. Particulars of the order against which applica- 

tion is made :-(i) No.NEP/4/59/Admn/2000/873, 

(ii) dated 27.3.2000, (iii) Passed by the Regional 

• 	 • Director (NER) ,Office of the Development 

Commissioner(Handicrafts) Govt of India,Ministry 

of Textile, Beltola,Basistha Road,Guwahati-6. 

And - 

Order No.NER/1/1/Adrnn/2000 dated 02.05.2000 

passed by the Depity Director (Designs), 

reliving the applicant, while his represerita-

tiori dated 10-4-2000 against the transfer order 

was pending. 

• 	Contd .../- 
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T. 

JurisdIction of the Tribunal :- 

The applicant declares that the subject 

mattel-of the order against which he want 

redressal is within the jurisdiction of the 

Tribunal. 

Limitation ;- 

The applicant further declars that the 

applicat ion is within the limitation prescribed 

in Section 21 of the Adninistrative T•ribunl 

Act, 1985. 

Facts of the Case :- 

(i) That your applicant is a citizen of 

India and is aresident of .  Garhwal(). 

The applicant is aged 43 years of age. 

(il) That after selection the applicant was 

appointed as storekeeper, on 11/13.10-1995.. 

On his appointment he was posted in little 

Andaman,(Andaman & Nicober Islands), The 

applicant joáned his post on 20.11.1995. 

(iii) That after about. 2yeasQf service 

in veryback-ward and trouble-torn islanof,  

little Andaman, Your applicant was posted 

and attached to Regthnal Office,Guwahati by. 

order issued on 25.4.1997. 

Contd .../- 



	

• 	 _ 

5. 	 $ 
A copy of the said order dated 25.4.97 

is annexed herewith asAnnexure'A'. 

(iv) That on being rel ieved on 31.5.1997 from 

little Andaman, the applicant joined at Guwahati 

on 30-6-1997. 	 V 	 - 

V 	
(v) That after serving about 3 years in hafd 

(\. 	 stations at little Andarnan and at Guwahati 
V 	 V 	

(N. E.Region), the applicant in terms o 	V  

the standing Govt. of India, circular appifed 

V 	 for choice posting giving two stations of -his 

~cho ice by his applicatIon dated 02.04.1998. 	V  

	

• 	 A copy of the application dated 02.04.1998 

V 	

V 	is annexed herewith as Annexüre-B. 

(VI) That thereafter again on 26.6.1998, the 

	

V V • 	

V 	
applicant made ana€her application for his 

transfer to his any-of the 6 hoice stations. The 

said appliation was ,duly received, and forwaided 

to the Résondent No.2 by the RespondentNo.4 

• 	 , • on 02.07.1998 for consideration. 
'V 

	

• 	 • • • 

- • A copy of the said application dated 26.6.1998 

• 	 • • 	

• 	

is annexed herewith as Annexure-C, 	
• V - 

• 	 V 	 V 	 . 	

Cortd ...../-. 

II 
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(VII) That Gay t. of India, Ministry personnel 

and Administrative Reforms, formulated a 

policy for the employees posted in haDd 

• stations, particularly• the North Eastern 

Region, giving certain previledges and 

benefits of inter alia, posting to outside 

the N.E.Region for completion of the 

tenure of 3 years for employees with service 

of 5 years and the termce 2 years for 

employees with service period of 10 yers.or 

above. The said policy of the Govt of India, 

was issued in the forth of Office Memorandum 

dated 14.12.1983. 

A copy of the said office memorandum is 

annexed herewith as Annexure'D'.-.D 

(Vfli) That inspite of the post that the applIcant's, 

prayer for posting to his choice station, 

outside N.E.Region, was pending before the 

competent authority, the applicant was 

shocked to recive the impugned order-of 

transfer dated 27.3.2000 issued by the 

Repondent No.3, transferring the applicant 

/to further haid station in Tripura The said 

I transfer.order. 	was in fact like throwingthe 

• 	applicant from frying pan to fire. 



7. 

A copy of the said transfer order dated 

27.3.2000 is annexed herewith as Mnexur'E'. 

(Ix) 	That immedi.ately on receipt the order of 

SI 
	 transfer the applicant by his application 

1 -1ated 10.4.2000 represented his case to the 

Respondent No.3 for reviewing the order of 

transfer andt ransfer him.out from the N.E. 

region to other place asper choice of 

stations given by him. In the said application 

- he has also given the reason of his acting 

parents and the po1iy of the Govt of India 

-giving benefit of posting completing tenure in 

N.E.Region. 

A copy of the said application dated 10.4.2000 

is annexed herewith as Annexure-'F'. 

(x) 	That on.25.4.2000, the Respondent No.3 wrote 

to the Deputy Director (Admn-III)/Respondent 

No.5 recommending the case of the applicant 

for transferring him frOm this region to other 

regio at- head-quarter level. 

A copy of the said recommendation dated - 

254.000 is annexed herewith as AnnéxureG. 

contd .../i_ 
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That inspite of pendency of application 

since 1998 for his posting to choice stations 

and the application against the order of 

transfer n'the reomendation of the, Respon-

dent No.3 on the applicatioh of the applicant 

for reviewing the order of transfer and for 

his posting to choice station, the Respondent 

	

• 	No.4 withott allowing the higher authorities 

• 	to consider the applications and the recommen- 

•d,ations pending issued an order or 02.05.2000 

', 'reieiving the applicant from his post at 
• 

 

\ Guwaha.ti and directing him to hand over the 

charge to one ShriGokul Sarma without the 

- other razo incumbent coming to join at 

Guwahati. 

A.copy of the said order dated 2.5.2000 is 

annexed herewith as Annexure—H. 

That it is stated that Ms. N.L.Paliai 

Deputy Director,Respodent No.4 has always 

tured ill filling towards the applicant 

and said Ms. Pallal mentally harassed' the 

applicant, for which the 'applicant had to 

- undergo 'medical treatment in the Gauhati• 

Medical Co11ge 1-Jospital and also to make a 

Contd ..../- 
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make a request to Respondent No.3 by application 

dated 21.1.2000 against the. behat/bur of Ms. Pallai 

thereleving order dated. 2.5.2000 is out coming 

of malice on the pant of Mr. Pall ai towards appi 1.-. 

cabt as otherwise when the transferring authority ,  

hImself had recomended to the higher authority for 

psoting the applicant out side the N.E.Region. 

A copy of the said representation dated 

21.1.2000 is annexed herewith as Annexure—I. 

That the action of the Respondent No.4 is 

relieving the applicant from Guwahati was malafide 

and unjustified in as much as the higher authority 

that is the Respondent No.3, whoa passed the transfer 

order for inter—regional transfer to Tripura, 

recommended the case of the applicant for posting, 

outside the N.E.Region. 

That the Respondent No.4 acted illegally and 

with malice, in precipitating the r1ease order 

dated 02.05.2000 while the applicant's representa-

tion for review of the transfer order dated 27.3.2000 

- and the recorrmendation of the Respondent No.3 to the 

Contd ..../- 
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10. 

the higher authority Respordent No.5 were pending. 

The action of the respondent No.4 amounted to 

circumtent and stitle the recorm-iendation made by 

the Respondent No.3. 

(Xv) 	That the impugned order of transfer is illegal, 

malafide and discriminatory, inas much as instead of 

• posting the applicant out of the region on completion 

of histGnure, he has been posted further to harder 

and remoter 'station to •Tripura, in. clear discriminatdn 

with other similarly situated employees, who are 

given the benefit of soft posting outside the region 

on completion of ten,u'e of 3 years in N.E.Region, 

That the applicant begs to state that the 

applicant has been seriously discriminated Vis—a—Vis 

other similarly situated employees in the department 

in the matter of posting as the applicant right from 

the date of his appointment in 1995 has been amnlimen  

continuously posted in very hard stat ions like little 

Andaman and then to N.E.Regio.n. 	 - 

That the order of transfer is passed malafide 

and contravention to the laid down policy of' the 

Govt. of India. 

Cortd .../€ 
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• (XVIII) That it the impuc4ned order is allowed to 

stand, the applicant' will suffer irreparable loss 

and .injury. 

XD() 	That the applicant has not handed over 

charge and the impugned orders have not taken effect 

yet. 
 

7. Reliefs sought :-.. 

In view of the facts and grounds stated 

above in para 6, the applicant seeks the following 

reliefs: 	' 	 V  

(1) quash/set aside the impugned orders dated 

2 27.3.2000,  and 2.5.2000. 

• (ii) direct the Respondents to particularly 

the Respondents No.1,2 and 5 to expedite 

• consideration for applicant's posting outside 
• 	 V 

 the N.E.Region in terms of Govt. Policy. 
• 	

(iii) Cost and , 	• 	 ' V  

• V 
 (iv) any other relief(s) as to this Hon'ble 

Tribunal may deem fit and proper. 

• 8. Interim order, it prayed for; 

• 	Pending disposal of this application,the 

applicant prays for stay of the operation of the 

Contd .../- 
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12.  

the impugned order .  dated 27.3.2000 and 

2.5.2000, thereby allowing the applicant 

to continue in his present posting at 

Guwahati. 

9. Details of the remedies exharsted :. 

The applicant, as stated in paragraph.6 

above,has availed of all the remedies available 

to him under the relevant service rules. 

10. Matternot pending before any other court., 

etc: 

The applicant further de1ares that the 

matter regarding which thi application has been: 

made is not pending before any court of law or 

any other authority or any. other Bench of the 

Tribuna1. 

11. Particulars of Bank Draft/Postal order in 

respect of the applicatin fee : 

No. of ].0 : 

Name of Issuing 

•Post Office: 	1-4- P. Q 	61J 

Ote of Issue of 	O: S. 	OOb 

Post Office of which : 

payable. 	- 



to 

13. 

12. Details of index : 

An index in dublicate containing the details 

of the documents to be relied upon is enclosed. 

VER IFICAT ION 

I. Prem Mohan Kala, son of Rati Ram Kala, aged 

about 43 years, working as stores keeper, resident of 

Beltola, Guwahati do hereby verify that the courtup 

from paragraphs 1 to 12 aret rue to my knowledge 

and belief and that I have not suppressed any material 

f acts. 

Signature of the applicant. 

Place :- 

Date :- 	aooO 

To 

• 	 The Registrar, 
CAT,Guwahati,Bench. 
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I 	
o.A-22015/3/9&-Aann.Jll 

) Cver,urnL of India 
Ministry of •I:extilel3 

OLLic

lU 

 e of the Developent Ccnrniooi oner(Ibndicrafts) 

.'est I3Iock M0.7,R.K.Purarn 
Mew I)elhi-JIQ066. 

--.--- 

OUI)F 

With immediate effect /Shrj Prem liohan KaJa,Storekeepr 
and 	G. KhoshyAsstt. Instructor, 1Jlt(CI3)Aiidanim and NicI,ar shall renin 
aLtched to Regional Offic.e Guihiati until further ordero for proposed 
L)esign Cent 	GUwiati(th(R) 

The above officials are entitled to TA atyJ DA under rules. 

This issue is with the aiproval of DevelopnenL 
Conuiijssjoner(ibndjcra Lts) . 

(D. K. 1  URIJ0P1'Dl I A) 
Additional Developnent Commissioner(hIanclicrauts) 

To 
The Accounts Officer, 
CP&A0,O/0 the DC(fl) 
New Delhi. 

Copy to:,: - 

1 .UD(511)O/0 the DC( hi)Chennai for further imnediate action. 
2. flD( NLR) Guwahiat i for uilforin) t ion. . yl 
3.DD(Try)(C&0) 0/0 the [(hI)Uew Llhj. 
4.AO,M&S1C,POrt I3lair,A&MicoLjt- . 

F. Nicobar./ 
tr1 Prein fiohan Kala,SK,LJIC(C&B) R.K.L'ur,Ancjarwjri and Nicobar. 

7.11indj Officer. 

U.P/F of Shrj. Prein flohari Kala arri Shri G.Khosy. 
9.Guard filet 

(AJ I T 	}11I11f) 

Assistant Director(Ac3iri.11l) 

ii 

el 



•:' 

z-! 
The Dcvlpmen Cecrrniioncr(Ianclicrafts 
Govt. Qf India; inistry of Textiles; 
Wcst nlcck No.VII; H. }<. Purarr; 
cw_Dcihi-ilO 066. 

1 1 

Through Proper Channel ) 

Subjccti_prayer for tran.sfr from NEP. 

Sir, 

with clue respect, I hco to say tat I had joined my 
service as Store-keeper in the Office of the Dcvclr'nrncnt 

Conlmiioner(Handicrafts) a.nd posted at Little Anckman which 
is one of the most remotest locality nrco. 

I) I served 14( fourteen) months at Little Andcmnn with the  
hope that I may be posted to some place in the mainlind nearby 
my Home Town 

l3ut, I have been posted at rorth Eastern Pepion by 
transfered from Little Aryianan s1ch ic. also a remote and 
disturb area. 

Now, I have corplctcd 2(two) ycars arx S(fiv) !flnnths 
service in remote area. 

It is,thcrcforc, rcoucsted to kindly consider my case 
sympathetically by transfcrrinQ from NERO, uwahati to any 
of the following offices 

Development C1i ior.cr(i-zarJicrfts) 'Office, 
WCSt Plock NO.'Ifl; New DClhi-110066, 

Pcgional Director(rp) Office; 

West clock N".VIII; New Delhi-j l0r66. 

Datc 02'. 04'. 98. 

Ycurs faithfully, 

1(ALI ) 
Store- keepers 

RDTDCt o/o the Dc(H) 
cu.cThati_6. 

 



TO 

The DevelOpment ccmrniisionor( Handicrafts) 
Govt. Of India;Ministry of Tcxtiles, 
Wcst I310ck No.VII;p.Jcpuram; 
New DclhTi-110 066. 

Through proper Channel 

S uhj cc't - Humble prayer for trarifcr fran_North Eastcrn Pc1on. 

Sir, 

With due rc:;pcct, I nave the honour to ly the fol] owing 

tcw 1.incs for tavour of kind conidcration and flcCcssaty Orders; 

1) I joi.ncd my scivicc 	store-keeper in the Office of 

the DevclOpmcnt Canmi ioncr(Handicra.tts) and postcd at Little 

Andlaman whidi is one of the most remotest locality area7 

I, scrvecl about 19( nintcon) monLhj at Little Andanian with 

the hope that I may be posted to saiie place in the mainland 

ncerby me HQnc Town; 

flut, I have been pOstcd at NOrth Eastern Region by 

trcnsfcrcd from Little J\ndlflman which is another remote and 

disturb rca; and 

Now, I have cctnplctcd 2( two) years and 7(seven) months 

i,o, cCfli:pletiflg 3(thrce) years of orvicc in remote area. 

I,thcrctorc, rcqucstcd to kindly consider my case of 

transfer sympathetically and posted me to any of thä follow-

ing 6ff1cc on humanitarian ground: 

a ) Office ot the Development canmissioner 
(Handicrafts); West flock NO.VII;R.Jcpuram; 
New Delhi-hO 066. 

b) Offico of the Regional Dlrcctor(Nfl);. 
West tlock NO.VII;R.J<.puram; 
New Delhi-hO 066. 

Dated: Guwahati. 

the 26th June, 19901 

• 	Yo.' hully, 

• 	.(P.. 	1<ALA) 
STORE kEEPER, 

RDTDC, Office Of the D.C. (11) 
CUWAItATI-701006. 
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tgifl 	"Ti7ll 
GOVERNMEUT OF INDfA. MlNtSTnyiT —' nIii f1tT31ppr, g1r5rl 	 '• Of'Fc. of the Dvefopmenf Commjfonor (Hnndkrøft) 

1in1 	ijj 	 fj ';.;h lHotIti E lt,(n RIbn) 

r'I 	n 31'l 	TL'Tflh1 2nd 	CntiM 8Io 

.si 	U i fll I' cuifi'd OU,c 	ComrIei 
p.-. 

S?t?, 	 R0j 

781DOG. ASSAM 

560174 	566121. 56259 
Tel 	5i74 	I 	451 	S O3,I.5(,Ol11 379 

 i4s CiSl.qOiii 

No.UEfl/4/59/Admn/2OOO/, 
Date: 	27.03,2000. 

.5 
_R 0_:_.  

With 	immediate 	ef(ect 	andn(j) 	further 	orders, 
the 	foliowlnq Storekeepers 	are 	hereby 	transferred 	to 	the 
places 	as 	shown against 	their 

Transferred 
S1.t10. 	f/joe Froo 	 To 

\./S 	.rj 	I'.H.Kjij RDTDC.GUw8hatI 	DTC(C&il),AreJja 

(Trlpura) 
25rj 	flineh 	Ch.Oas BCOJ.Aiartaja 	RDTDC, 	Guwahatj. 
3.Sri 	R.K.Sinha DTC(Cfl)Arejia 	BCDI, 	Agartoja 

The 	above 	trdn$(rs 	and 	postings 	are 	In 	the 
Interest 	of 	Public 	Service 	and 	the 	Incumbents 	are 	entitled 	to 
Transfer 	TA/VA, joininq 	time 	etc. 	admissible 	as 	per 	rules. 

Sri 	R.K.Sinha, 	Storekeeper 	of 	DTC.(c&fl), 	Arelja 	I 	¶ will 	move 	first and 	the 	above 	OffJcll 	5h811 	join 	in 	the 	new 
places 	of 	their posting,withln 	30th 	ApriI12000. 	positivly 

S  

.(Lr1IATZAW) 

Reginj 	Dlrector(f/ER) 
To, 

The 	Incumbents 	concerned. 

copy to:- 

1.The 5r.A.èounts O(ficeç,Cr,j/ 	the 0C(I/).f/s Delhi-66. 
2.lJy. Director(0), ROTDC.Qjo DC(II),GuvhatJ 	.1 	lor nece- 
3-0fficer-In-charq,,I3CoI,010 the DC(fl).AgartjJ ssary action. 
6 .Asstt.0irector(Admn 111).0/0 the DC(fl).1w De1i-56. 
S.Asstt.flirector(If)flSECQ/O the DC(U). 6gartaIa. 
6.6111 C)(rk/Accoynts Section, F/ERO.Guwh8tl. 	 ' 

Regional _i.rcor(NER) 

A 



q • 	
L1 	(jVi)NlJCV/'/ 11a-  t )ta(- 

XA  
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Tp 	
110d 	

-JLL; 

4Iegotla1 Director(IIER)  

	

. dor%o' o.t the Doveloç*nont Cin18sioner(H), 	. 	 • 
.ini 

fe oneted Complex, 2nd floor,Centra]. uildi.ng, 
• 

	

ro 	:. Gauhati78lOO.  

• 	
•j3 

Subject.Prayor for recon.aicler of. tran.ner order no. NER/4/59/Admn/9OQ' 
.1...atecl 27.3.2000.  I• 	 • 

Through proper cbenrie]. 	' 	, f I  
Sir, 	S 	 •. 

 

• 	With due respect and lu.ble sutuisaion I beg to;submitYthe; I1J1I 
following few lines for favour, of, your kind consl4eration'faZXt, 	I 
ayznpathetio orders please. 

 

1.' sir; i was posted as StoreXeepsr in the 0/0 the 
wide order no. A-22015/3/96-Admn-31939 dt. 25.'4'97 and acooedingly.M W  

 I joined. 	
'' 

I have been working in the above office, forlaBttwo'yoars 
and ten months prior to this I was vorkingas StoreKeepar, In 
Andaxnan since 20 .11 .95 ti]_1 22-6-97. 	t 	

•, i) 

2. Sir, with above period c'_ of service I have oompleted my 
turnover period. An per rule çf the departhent on completion oftbe1 
turnover period in one region "-should betro.rwfered 
in other x'egi.on. 	' 	') 	' 	

I 

• 	3. Sir, 'v-ide the transfer. order refered to above :13 have bean.tranafere4ii1 
from Guwahati to Agartala wich is in the satne region ie.' 'N.E. region4 :  
Needless to mention here that I have completed 
this trouble torn.... N.E. region. 	

— 	•' 	• 	• • 'H •::'':.. 

L. Sir, I am hailing from Co.rthral (u.P) and my old ailing parents ' 
are living there.' During the last 	few years my old nflfng. 
parents wer: spending their nights with great  anx4ety for the 
reason of my stay at troubled torned region. If 'I am not tranafex's.' 
from this region then my old i1 Ing parents shall shorten their :  

• 	live period 4 	 • 	 • 	 • • • 	 • • 	
• 	

• ': 
tJ!1!( 

5. Sir, prior to this I made represe.ntation to your end to " ' •' 
transfer' • me from this region to other region. • Since I did not 
complete my turn over period, probably, I was not oonsidered.Xor '. 
transfer.' 	 S 	 S 	 • 	: 	• 

Under the premises stated above I must fervently pray that 
• your enlightened heart will kir4ly to review the transfer order •' 

refarined to above and stay the sane and'be )dix enough to tranater'!:". 

	

me from the N.E.region to other place as per choice 	, 

	

For this act of kizxlzess I shall ever pray.' • 	'' ' 

'I 	
•' 	' 11 

Ic.-4--2ccc 	S 	 • • 	(PREM 0 1XAI_A) 	• 	• S 

	

S • K .RrlrcK. G'cwahati 	.: 	• • 

CoFr to:- 	S 	
• 	• 	. 0 	'• 	''' 

• 

	

	I. Developtent ConIniRsiOfle(X), 0/0 the D.C.(H),R.KPur81fl, ?I!I 
New Delhi-66. 

2. AdditionaJ_P1uxai8siOaer(HY, B 0(0 t h e .D.C.(H)1 R.K.Pir"U 
New Delhi. 66. 	 ' 

3: Dy, Director(AEM4)-3, olo the D. C.(H), R.K.Puram 	' 

New Delbi.-66. ror peresual and necessary action 
• 	 please. 	 S 	• 	 0 
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1Lfll ill ifl' (TIi 	t1 IT TI (rJ-- ii 	i) 	 Office of the De et'pmetil (omsnt 	ioricr (I 	fv) 
- 	 f:oTu) EisIern Reqion) 

Lr:ifI 	 ii; 	 / 2id Tl':. CcnlII Clock 
Fr3;1' 	alII.: 

d OHce CotnpIr, 
Jc't AIi' 	 - 	

Etch B asi., Iha Ecd. 

	

Ii(1i( 141006 
	781006. /SSAM 

G n: UYCRAF1 Ut) 

	

r,((ltll. 	((lit. 
 

0161540174  

E.tc: 	 S  

To, 

Tc by.Firc ci(.' 

orrice cl'  

. ;: i'ci .. -di — 	 r:icet'.atiii received 

LrH:1 Shri 	 c.:ee - er, '..r.T.D.C., CuwThti for 

to other regicn an Thr! I'la 

h' ernrieteI 3(t:rec)ycnrs crv.ce in !R. 

), thcrcr, :ccuc't y'u Ji!ni1v to coridex' his 
trnnzfer £r; thi; r!cn to othr rcji'n at }!r's. loyal. 

Enl::— rr ih. 

Y"u -z f3 ltJil'u].ly, 

7) 
- <0~j 

(L. 
crirfl) Piractcr(I'il) 



V 
OFFICE OF THE DEVELOPMENT COMMISSIONER (HANDICRAFTS) 

MINISTRY OF TEXTILES, GOVT. OF INDIA 

REGIONAL DESIGN & TECHNICAL DEVELOPMENT CENTRE 

2nd Floor, Cenirn! Block 

Ilouselcd 0111cc Complex 

Bellola (3asislha Road. 

Guwahat - 781 C06 (ASSAM) 

Gram : DYCRAFTIND 

101 	5632591560174 

FxNo 	0351.560174 

235-2333 SLIP - TN 

31171iT tT]i1T (rzjftj 	) 
1 tRT 	 flHYZ1 

3dli 	9TT ' ZIiiIit f14R1 
ff)77 	1, 

0I{ 	3ii1b1T 

, 
71TT.R1, .31WPT - 781 006. 

1R: 

S .011IT: 563259. 560174. 

0361-560174 

235-2333 IVT i 

tLL 

No .NER/1./1 /Admn./2000 	 Dated: 02-05-00. '. 

ORDER 

In pursuance of Order No.NER/4/59/Admn./2000/87 dtd. 
2703r2000 from. Regional Director(NE), 0/0 DC(Handicrafts), 
Guwahati Shri.P.M.Kala, Storekeeper of Guwahati.Office stands 
relieved of his duties from this office w.e.f. to-day afternoon 
i.e. 9 2-5-2000(A/N). He will Join his duty at DTC(C&B),Aralia 
(Tripura) after handing over, his charge to Shri Gakul Saruia,ACSK 
pending Shri Dinesh Ch, Das, Storekeeper transferred from NZZtT.WB 
BCDI,Agartala to Guwahati office reports for duty and takes over 
store-charge. 

P.M.Kala, 
Storekeeper, 
0/0 DC(H),GUWAHATI. 

(Nirala 	Paiai),' 
Deputy Director(Design 

Copy, to :— 	(i) Regional Director(NER) 
0/0. the DC(Handicrafts5, 
N.E.RegionaJ.. Office, 
Guwahati. 

= 

Sr.Accoun-ts Officer, 
C.P.A.0.,O/0 the DC(Handicrafts), 
New Delhi-66. 

DyDii'Mmn I") 
0/0 the DC(Handicrafts), 
West Block No.7 1  R.K.Puram, 
New Delhi-66. 

IncUInb;ntsConcerned(G.S./D.C.D.) 

Bill/Accounts Section. 

(Niralaxm.i Palai), 
Deputy Director(Design). n). 



Af 

Th. R.çionnl Di.,..ctor (H[R), 
orricuor the oc(H), 
NERO,Guwahatt. 

H 	''Through Dy.Olrector(Ds&1gn)pRDTDC,GUW&1at. 

• 	 S.. 

I have the honour to infor., you thet I am not 

atatf of RDTDC,Guwahatl as per ar Transfer Order No, a' I 

use poatad to RO(H[R). 

1 am auff.ring from mental JUn.86 (di.. to 

mlab.haJer ot1s.N, L.PaIoI, oo(o), and under treatmant 

at G.M.G.H. ruffurrud by CGHS, Cuuahatl. Undur thus. circum 

—St ance,'i I am eiafltslly harrusted by 	N.L.Palai, Dy.Dlrecct.or 

(o), ROTDC, Guühati.  

Under the above condition I can not wo rk 

under hur In ROTOC,Guvahati. 

4 •  Al last I czy reausst you to tronSfr m 

ROTOC to RO(NE:R), Guwahati or any other place, for py 

,ii.ntnl ptace. 

Your5 taithf i1 ly, 

() 12 

S tore k cup. r 
RDTDC, Cuwahatl-6. 

:1 

I .  

I ,  


